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THE MINISTER OF PETBOLEUM 
AND CHEMICALS (SHEI D. K. 
BOROOAH) (a). No Sir. Users under 
category L-6 are paying basic excise 
duty either at the rate of Rs. 34/. or 
at the rate of Rs. 150/- per kilo-litre, 
depending upon whether the benzene 
toluene are used as solvents in the 
formulation of pesticidal solution, 
sprays and suspensions or for other 
specified industrial uses.

(b) The rate of duty applicable to 
all others (which include non-L-6 
category consumers) is presently 
Es. 2,000/- per kilolitre.

(c) This is within the purv^w oi 
the Department of Revenue m 'he 
Ministry of Finance. In a survey con-
ducted by that Department sometime 
back a few cases of abuse or non- 
accounts] were noticed.
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DeeesiOn taken on law Commission s 
Report on the Improvement in the- 
Service Conditions and Employments of 

Judges

*9 SHRI DEVINDEE SINGH 
GAECHA;

SHRI K. KODANDA EAMi 
EEDDY;

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to refer to the reply given to Starred 
Question No 312 on the 13 th March.
1973 regarding Law Commission report 
on the improvement in the se v ie  con 
ditions nad emoluments of Judges and 
state:

(a) whether any decision has sMce 
been taken on the proposals of the 
Law Commission for making substan-
tial improvements in the service con-
ditions and emoluments of the Judges; 
and

(b) if not, the reasons for the delay?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a). The matter i» 
yet under the consideration ot the 
Government.




